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11. Kerala 

12. Madhya Pradesh 

13. MaIwa8hIra 

14. Manipur 

15. Me!;;lalaya 

16. Mizoram 

17. NagaIand 

18. Orissa 

19. Purlab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 
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1. Implemented on 50 : 50 sharing basis with States. 

2. Implemented in Nine States during the Eighth Plan. 
3. Implementation not commenced in the Eighth Plan. 

Resentment among Judges of Mumbai 
High Court 

3522. SHRI VITHAL TUPE : Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS be pleased to state. 

(a) whether there IS wide spread resentment among the 
judges of Mumbai High Court and the judges are bent on 
resigning their posts; 

(b) if so, the rea::.ons therefor; 

(c) the number of judges/advocates 01 Mumbai High Court 
who have tendered their resignations during the last four months 
and whether tholr resignations have been accepted; 

(d) II not. whether the Govemment propose to remove 
the cau!':es of resentment among judges after .certaining facts; 
crd 

(e) If Sc' \1'10 details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT (DR. 

404218 5648.67 735.57 10570 

M. THAMBI DURAl) : (a) and (b) The Government have not 
received any report of resentment among the Judges of the 
Bombay High Court. 

(c) to (e) Two Additional Judges 01 the Bombay High Court 
tendered their resignations on personal grounds. Since there 
is no provision in the Constitution for acceptance of the 
resignation, it is effective from the date specified in the letter 
of resignation. 

Con.trucUon of Inter-state ROlideIBridge. 

3523. SHRi D.S. AHIRE : 
SHRI A. VENKA TESH NAIK : 

Will the Minister of SURFACE TRANSPORT be pleased 
to state: 

(a) whether the Govemment contribute in economic 
development of State Governments by construcIing inter-state 
roedsIbridges of economic importance; 

(b) if so, the details thereof; 

(c) the &rI'IW'It made avaiaDIe to ea:h State for the JlUIPOSt. 
in Eighth Five Year Plan; and 
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